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These cases of early pregnancy could
not be detected during ante-mortem
examination and were not rejected
as a result of post-mortem exami-
nation since the meat was considered
wholesome.

3. 1 take this opportunity to amplify
the answer given previously.

12.17 Hrs.
MATTER UNDER RULE 377

PRESS STRIKE

SHRI HEM BARUA (Mangaldai) :
This being the last day of the session
may I draw your attention to an
important matter? We know you
are making efforts for the solution
of the strike by pressmen. We are
very much perturbed to know about it.
Yesterday 41 persons were arrested
near Parliament House. You should
direct the Government to make a
statement on this.

MR. DEPUTY - SPEAKER : Mr.
Banerjee has written to me and I have
permitted him to raise it.
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MR. DEPUTY-SPEAKER : That
question is over now. Mr. Banerjee.
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SHRI S. M. BANERJEE (Kanpur) :
Sir, with your permission under rule
377 1 raise this matter. You know
that today the newspaper employees’
strike has entered the 40th day. They
are practically starving on the streets.
Daily some confusing statements are
appearing in the press that the Prime
Minister is intervening, the Labour
Minister is making efforts and so
on. 14 newspapers have declared a

lockout and they are the biggest em-
ployers. I know it is difficult for
the Government to go against them,
but in all fairness, let this Govern-
ment intervene effectively. 1 would
request you to direct the Labour
Minister to make a statement by which
we may be consoled and the newspaper
employees may be consoled that the
sympathies of the Labour Ministry
are with the employees and not with
the employers. (Interruptions).

SHRI NATH PAI (Rajapur) : Sir,
I entirely support the claim of my
hon. friends Shri Randhir Singh and
Shri Sheo Narain also to make their
submissions to you. May I, Sir,
raise only one small matter. Parlia-
ment, at least Lok Sabha, will be
adjourned today and, if my informa-
tion is not altogether wrong, Rajya
Sabha will be adjourning sine die
tomorrow. The main guardian and
sentinnel of the rights of the people
of India, therefore. will be in recess.
The other watchdog of India, that is
the Press, unfortunately is suffering
from strike. So both the two organs
of democracy are not available. When
that is so, I do not know what is
the significance of democracy. I know
Parliament will not be dissolved. The
Parliament will not be dissolved. (/n-
terruption). Luckily Shri Dange is
not the Prime Minister of India. 1
want the classical old type of demo-
cracy where the Press and Parliament
will still be available. I know that
you are taking an active interest in
bringing about a rapprochement, a
settlement in this because of the hard-
ships, which were graphically referred
to by my hon. friend, Shri Banerjee,
which are being undergone by the
employees. But my anxiety goes a
little beyond that. In view of the
fact that the two organs of democracy
will not be available any longer, I
am not prepared to trust this Govern-
ment with the fate of this country in
the absence of a free Press and in the
absence of Parliament. In the light
of this may we know what steps the
Government are contemplating to
bring about at least, if the Parliament
cannot be functioning all the time,
the functioning of the Press.
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SHRI P. RAMAMURTI (Madurai):
Mr. Deputy-Speaker, Sir, all sections
of this House are united on this
question that something must be done
to end the strike. Apart from that,
I would like to remind you that the
Labour Minister himself had stated
earlier that the newspaper owners
have got-the capacity to pay and that
is not the point in issue.

SHRI RANGA (Srikakulam) : He
admitted that some of them have not
got the capacity?

SHRI P. RAMAMURTI: As
far as the newspapers whose employees
are on strike are concerned, their
owners have got the capacity to pay.
That is what he has admitted. There-
fore, I would like Government to be
armed with the strength of this entire
House and interfere with greater effi-
ciency into this whole thing. But I -
would like to point out to the hon.
Minister, Shri Chavan, one thing.
While efforts are being made to settle
this thing, in Calcutta, which is now
under President’s Rule and therefore
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Shri Chavan is also directly responsible,
the management of a particular news-
paper is making efforts with the help
of the police to smash the strike
somehow or the other making it
possible for the blacklegs to go into
the newspaper office. I want the
police are not made a party to this.
I want Shri Chavan to take immediate
action to see that the police do not
interfere in this matter.
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SHRI S. A. DANGE (Bombay
Central South) : Under the Indian
Constitution and its functioning free-
dom of the press has been reduced to
freedom to lock-out the press. There-
fore, if the government wishes to
abide by the Constitution, then it
should see that the four presses....

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : What? Shri Dange
is for the freedom of the press?
This is India; not Russia.

SHRI S. A. DANGE : In India
alone the presses are owned by private
monopolists under our socialism; no-
where else. There are four monopoly
presses in India, Statesman of Tatas,
Indian Express of Goenkas, Times
of India of Jains and Hindustan Times
of Birlas. In order to enforce the
principles of the Constitution will the
Government think of nationalising
the presses and taking them over?

SHRI BAL RAJ MADHOK (South
Delhi) : When this question was dis-
cussed in this House on the 30th of
July I suggested that in this matter

either an arbitrator should be appointed
or the Minister should sit down with
the representatives of employers and
employees and should not rise until
some decision is taken through media-
tion. Unfortunately, nothing has been
done so far in this connection. May
I know from the Government whether
it is a fact that in some cases when
the local employees were trying to
come to some understanding with
the employers it is these people, who
now talk of nationalisation of the
press ‘but who do not give any free-
dom of the press where communist
rule is there, it is these people who
put spokes in the way, who put ob-
structions or hurdles in the way, it
is these people who did not allow any
settlement to be arrived at? May I
ask the Government whether they
will keep the communist-dominated
trade unions completely out of the
strike so that some settlement between
the employers and employees could
be arrived at without any intervention
or interference by outsiders?
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SHRI S. KANDAPPAN (Mettur):
Without repeating what other Mem-
bers have said in support of the strike
and the necessity for ending the
strike and coming to a settlement,
I would like to plead with thq Gov-
ernment that, when the House is so
demanding, there is no reason for
the Government to bide time. Tt is
already too late. When the strike
started we hoped that within a few
days the matter would be settled.
The press strike is not a question of
pressmen alone; it affects the public
as well. As Shri Nath Pai has pointed
out, democracy, has no meaning
without a press.

AN HON. MEMBER : Free press.

SHRI S. KANDAPPAN : Unfortu-
nately, the Government, for reasons
best known to themselves, are sitting
very tight over these things when they
have got enough powers to pressurise
the management. After all, we know,
the gap between the demand of the
pressmen and what the management
is prepared to yield is not very wide;
I am told, it is very narrow. In
that case what is the difficulty for the
Government to probe into it, arbitrate
and tell the management that they have
got to accept the proposals that they
are placing before them or else they
will have to face the consequences?
Then the matter will once for all
end. So, I would urge the Govern-
ment to settle it within a matter of
days.

SHRI JYOTIRMOY BASU
(Diamond Harbour) : Shri Chavan’s
policemen are terrorising them.

SHRI RANGA : There seem to
be two beneficiaries as a result of the
strike. One is the Government which
is free from any kind of criticism from
the press and it is enjoying just as
well as Czechoslovakia would have

enjoyed if Soviet Russia had had her
way in Czechoslovakia. The second
are friends of the Communist Party
who are in charge of the Patriot and
other people who are in charge of the
National Herald; they are also
enjoying themselves. In between the
public have been suffering. But I
do not want the Government to pres-
surise either the employers or the
employees.

SOME HON. MEMBERS : Why?

SHRI RANGA : I will tell you,
why. Because my dear friend, Shri
Dange, is not the dictator in this
country. We do not want the Gov-
ernment to nationalise the press either
because that will be dangerous, which-
ever party may be in power. Suppose,
the press had been nationalised in
West Bengal when the United Front
Government was there. What would
have been the fate of these friends
and us? Every government in this
country would always represent one
or two or many political parties and
if the press also were to be brought
under the hegemony of the Govern-
ment, we cannot” escape control by
these parties which are in power and
that will be very dangerous.

What we want now under the pre-
sent circumstances, because we do not
want the stalemate to continue, is that
the Government should appoint a
Supreme Court Judge or someone as
an arbitrator and settle whether the
workers, who are being controlled
now and led by these Communist,
friends, are right or whether the
employers, who according to them are
being controlled by these big tycoons,
are tight. Who is right? As my
hon. friend, Shri Kandappan, has
said, the difference between the two
does not seem to be very much. But
these Communist friends, who are
controlling the labour unions, seem
to be anxious somehow or other
not only to pressurise the press lords
but also this Government as well as
the general public in this country.
We do not want this kind of a thing
to continue.
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I am glad, Sir, that you, are also
evincing some interest in this matter.
I wish you success; but, at the same
time, I wish to warn you also and
this Government not to take any
steps which would only increase the
power, the influence, the malicious
influence, of these Communists and
also those capitalists over our press.
If by any chance this Government
has got the guts to bring down the
influence or the power of the captialists
on the one side and these Communists
on the other so far as our press is
concerned, and yet keeps away from
controlling the press itself, it will be
the best possible thing in this country.

SHRI S. A. DANGE : The Wage
Board recommendations should be
implemented.

SHRI RANGA : I have known
Shri Dange for the past 30 years and

his association with the Communist

Party. I do not want to question
his Communist bona fides. Let him
not question my peasant bona fides.
I am not a bourgeois; Iam a peasant.
1 belong to the peasants whom you
have exploited and suppressed in
Soviet Russia.
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MR. DEPUTY-SPEAKER : No, no.
I will not permit this. Please resume
your seat.
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MR. DEPUTY-SPEAKER: We
have spent about 20 minutes on this. .

SHRI J. B. KRIPALANI (Guna)
rose — '

MR. DEPUTY-SPEAKER : Acha-
rya Kripalani.

SHRI J. B. KRIPALANI (Guna) :
I do not know what is this confusion
about. My Communist friends will
agree with me that this is a capitalist
government, and the newspaper people
are capitalists. There is a con-
spiracy between these two parties.
1 do not know how my Communist
friends have become so blind as not
to see this conspiracy. This is a
conspiracy to keep us—we on the
Opposition—away from the Press.
Whatever we said about Czechoslo-
vakia never appeared in the papers.
Now our Communist friends want
that the Press should b: nationalised!

Do they not ha e the cxperience of

nationalised Radio? In Radio, we
or the Communist friends might speak
any amount of wisdom but we will
be given only one line, but the Treasury
Benches may speak any amount of
non-sense and their report will be
given in detail. Now do our Commu-
nist friends want this free Press also
to be nationalised? It is already
nationalised in a sense because it is
capitalist press and the Government
is also capitalist. Why do you want
more nationalisation?

I am reminded of this. There are
three kinds of follies. One folly is that
a man may be born a fool; that , no-
body can help. The double folly
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(Shri J. B. Kripalani]

comes when he is born a fool and does
not know that he is born a fool.
The third folly or the triple folly comes
when he is born a fool, is a fool but
thinks that he is a wise man. Some
people here belong to the third cate-
gory, and the great noise that we see
here is raised by this third category.

SHRI S. M. BANERJEE: On a
point of order....

MR. DEPUTY-SPEAKER: 1 per-
mitted you to raise that matter here.

SHRI S. M. BANERIJEE : This is
a point of order. Please hear me.
(Interruptions) This is in relation to
the business before the House. You
were kind enough to give me per-
mission under rule 377. You were
kind enough to allow me and my
point was. supported by everybody
practically. Now that the Labour
Minister has come here, he should
make a statement. I would only
conclude by saying that if the Swa-
tantra Party behaves in this fashion
we shall nationalise them also.

SHRI LOBO PRABHU (Udipi) :
We shall nationalise them.

SHRI NAMBIAR (Tiruchirappalli) *
What is the modus operandi of natio~
nalising the Swatantra Party. How can
that be done under the Indian Con-
stitution ?

st gFR wT wOAW : (IS)
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MR. DEPUTY-SPEAKER : The
hon. Member may resume his seat.
What is the point of order that he
wants to raise? Let him tell me the
rule.
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MR. DEPUTY-SPEAKER : The
hon. Member should resume his seat.
If I allow him I have to allow others
also.

st gqEwl T@ Srew  (ATIHCT)
T

MR. DEPUTY-SPEAKER.: I am
very sorry. I am not going to call
anybody else now. I had permitted
Shri S. M. Banerjee to raise this issue
because not only was this point raised
but there was an adjournment motion
also on this.
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MR. DEPUTY-SPEAKER : The
hon. Member may resume his seat.
1 have not allowed -other Members
from the other side to speak. How
can [ allow Shri Tulsidas Jadhav
now? For instance, Shri Gulam
Mohammad Bakshi has been standing
more than once but I have not called
him.
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MR. DEPUTY-SPEAKER : Order,
order. The hon. Member may re-
sume his seat now.

« forqg w2 ®WT: AT &S ¥ GG
TRE-FAIBIETLE...

MR. DEPUTY-SPEAKER : No-
thing that he says will go on record.

SHRI SHIVA CHANDRA JHA :**

MR. DEPUTY-SPEAKER : No-
thing that he says will go on record.
This is the only way open for me now.
I cannot go on shouting.

I had permitted Shri S. M. Banerjee
to raise this issue because this matter

was brought to my notice, and the
Labour Minister had also come to
my room. At the present juncture,
I do realise, and hon. Members have
been perfectly within their rights, to
show their concern because practi-
cally it is not a lock-out but a news
black-out that has been declared by
the press magnates unfortunately. But
we thought that at the present stage
of negotiations, where I must con-
fess the Home Minister and the Prime
Minister are both helping to bring
about some sort of settlement, no
statement from the Labour Minister
would help the course of negotiations.
If the hon. Minister is prepared to
make a statement, then he can do
so. Otherwise, this is my personal
view,

MR. DEPUTY-SPEAKER : What
has been said on the floor of the House
will carry its own weight. Beyond
that, I do not want to go.

SHRI S. M. BANERJEE : Will
the hon. Minister assure the Hduse
that if nothing happens within a week,
he will bring forward an Ordinance?

MR. DEPUTY-SPEAKER : All as-
pects are being examined.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : Instead of your
making a statement, if the hon. Mini-
ster....

**Not recorded.
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MR. DEPUTY-SPEAKER : 1 have
not made any statement.

SHRI SURENDRANATH DWI-
VEDY : You did something of that
kind.

MR. DEPUTY-SPEAKER : I said

that a statement by the hon. Minister
might not help.

SHRI SURENDRANATH DWI-
VEDY : Let Government come for-
ward with a statement.

SHRI RABI RAY : You had also
played some role in this, Sir.

MR. DEPUTY-SPEAKER : I said
that at this stage. the process of
negotiations would not be helped by
any statement. That is my personal
view. If the hon. Minister wants to
make a statement he may do so.

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): You, Sir, have already stated
what I wanted to say.
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MR. DEPUTY-SPEAKER : I did

not say anything. It is for the hon.
Minister.

SHRI S. A. DANGE : T would like
to know one thing from the Home
Minister. In case they are not able
to solve the problem and if the workers
take possession of the press and start
editing the paper, will he see that he
does not send the police? If he does
not send the police, the workers will
start the presses on their own and
implement the wage board recom-
mendations completely.

MR. DEPUTY-SPEAKER : That
is a hypothetical question.

12.49 HRrs.

PERSONAL EXPLANATIONS BY
MEMBERS AND MINISTER

DR. RANEN SEN (Barasat) : On
20th August, 1968, during the course
of supplementaries to the Short Notice
Question No. 7 regarding allotment
of accommodation to MPs replied to
by Dr. Ram Subhag Singh, Minister
of Parliamentary Affairs and Com-
munications, I said that: “This is the
worst type of corruption”. To that,
Dr. Ram Subhag Singh replied : If
this is corruption you are the
most corrupt person. Before I
completed the sentence, there were
interruptions. He misunderstood me
as saying that 1 was attributing motives
to him, but I want to make it clear
that I did not want to do so.

SHRIJYOTIRMOY BASU (Diamond
Harbour) : With reference to the Short
Notice Question No. 7 dated 20-8-68
and proceedings related to it, and also
my personal explanation that I placed
before the House yesterday, the 29th
August 1968, I have to say that when
I talked about nepotism, I want to
make it clear that I did not refer to
Dr. Ram Subhag Singh.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SU-
BHAG SINGH) : I beg to withdraw
the words and remarks objected to
by my hon. friends, Dr. Ranen Sen
and Shri Jyotirmoy Basu regarding
concessions etc.



